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t{THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORAR]JI R. DESAD : (a) In regard
to employees in “C’ class cities, it 1s a
fact that merger of Dearness Allowance
has, in the matter of House Rent All-
lowance, adversely affected employees
whose basic pay is Rs. 499 p.m. In the
case of a similar employee in “A”, “B-1”
and “B-2” cities, he continues to be eligible
for Houst Rent Allowance but the quan-
tum may be more or less depending upon
the actual rent paid by him.

(b)Y No such proposal to raise the limit
of basic pay by Rs. 120 for the purpose of
entitlement to House Rent Allowance in
“C” class citiev is under consideration of
Government at present.]

Tl . a0

SECTOR REFINERY IN
AssaM

.. oL f

SEcoND PuBLic

1080. SHRI G. BARBORA : Will the
Minister ¢f PETROLEUM AND CHE -
MICALS AND MINES AND METAILS
be pleased to state :
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(a) whether Government have receiv-
ed an ultimatum from the “Refinery
Action Committee, Assam’’ to the effect
that unless the Central Government de-
cides by 7th March, 1969 to establish
the Second Public Sector Refinery in
Assarr, a State-wide agitation would be
lat:lnched for achievement of that demand;
an

(b) if s0, what decisions have been taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
gALS (SHRI D. R. CHAVAN) : (a)
€s.

(b) There is no proposal under consi-
deration at present for the reasons amongst
others, that there is not sufficient crude
available surplus to commitments already
made.

Tax Revier to Jure INDUSTRY

r081. SHRI M. K. MOHTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Jute
Industry in the country has recently urged
the Government to include the Industry
in the sth Schedule of the Income Tax
Act as to provide the Industry with
higher development rebate and relief
in the income-tax to meet the crisis in the
Industry ;

{(b) if so, whether Government have
agreed to the suggestion made by the
Jute Industry ; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI R. DESAI) : (a) Yes. Sir_

(b) Yes, Sir. Clause 23 of the Finance
Bill, 1969 seeks inter alia to include the
Jute textile industry in the Fifth Sche-
dule to the Income-tax Act, 1961 with
effect from 1-4-1970. The proposed
inclusion of the jute textile industry in
the Fifth Schedule to the Income-tax
Act, 1961 will mean that for all new ma-
chinery and plant installed in a jute tex-
tile mill in any accounting year relevant
to the assessment year 1970-71 or any
later year, development rebate at the



